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Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by th..

" President on the 31st October 1964 is hereby published for general m.formahon

Bom,
1V of
1887,

‘AKBAR §. SARELA,
Secretary to the Government of Gujarat,
Legal Department

~ GUIARAT ACT NO. 32 OF 1964,

(First published, after having received the assent of the President in the
“Gujarat Government Gazefre” on the llth November 1964).

An Act further to amend the Bombay Prevention of Gamblmg Act, 1887

a

“ It is hereby ‘enacted in the Flfteenth Year of the Republic of Indla 88
tollows :—. -

1. This Act may be called the Bombay. Prevention of Gambling (Gujarat g . 0,
~ Amendment) Act, 1964. :

2. (I} Section 6 of the Bombay Prevennon of Gambling Act 1387 (hcre- Afm*”ﬂ;‘tiﬁ;ﬂ
inafter referred to as “the principal Act”) shall be re-numbarod a3 sub-$¢C- of Bom. !

tion (I} of that section, and in that sub-section — of 1887,

IV—»Extr&—-;E (Linc;)



Doletion of 3. Section 11 of the principal Act shall be deleted. —

seotion 11 of
Bom. IV of -
1847,

208 GUJ. GOVT. GAZ, EX., NOVEMBE‘R 11, 1064{KARTIKA 20, 1856 [Parr IV

(@) in clause (i), for the pqrticm bcgummg with the words “a Diskrict
Superintendent of Police” and ending’ with the words “in this behalf” the
words “a District, Additional, Assistant. or Deputy Supermtendent of Police”
-shall be substituted;

(by in the préviso after the \{fozds “the - District” the words “or Addi-
tional” shall be mserted .
{2) Afier sub-section'(J) as 50 rc-numbored the followmg sub section shall
be added, pamely : :

*(2) Notwithstanding anything contained in any law ft_)r ihe lime being
in force, no search made under this section shall be deemed to be illegal
by reason only of the fact that the. witnesses (if any) of the search were no}
inhabitdnts of the locality in which the house, room or place searchcd is
situate.”
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Acts of the Gujarat Legislature and Ordinznces promulgated and
Regulations made by the \sovernor.

The following Act of the Gujarat Legitlature, having bcen assented to by the
Governior on the 18th August, 1972 is hereby published for general information.

K. M. SATWANI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 16 OF 1972,
- (First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 23rd August, 1972)
An Act further to amend the Bombay Prevention of Gambling Aci, 1887.

It is hereby enacted in the Twenty-third Year of the Republic of India as
follows :— '

1, This Act may he called the Bombay Prevention of Gumbling ( Gujarat Short title.
Amendment ) Act, 1972,

Bows 2, In the Bombay Prevention of Gambling Act, 1887 (hercinafter rcfirred Amendmen
1gs7. bo as the principal Act” ), in section 3, in the pa 'ngm:lvh beginning witl, the of section i

. . J ; of Bom,
words “In this Act, * common gaming house ’ m.an3 ", in clause (¢),— 1V of 1881

{a) in item’(e} the word “or” shall be insertel at the end, and

{b) after item (¢), the following item shall be inserted, namely :—

e
17-Rxtra-26
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“{f) on the digits or figures used in stating the opening, middle or closing
digits or figures declared for or in conuection with IWorli Matks gaming ot
any other form of gaming,”,

Insertion of 3. After section 3 of the principal Act, the following section Shall be ingerted,
new section Jv -—
84 in Bom. namely :

IV of 1887,

g)‘;";?:t?i‘:}; “3A (1) Whoever prints or publishes in any manner whatsoever any digits

or publishing  ©F figures or combination of digits or figures relating to Worli Matka or any
digits or other form of gaming under the heading “ Shubka Rashi” or by adopting any
figures re- other form or devics, or disseminates or atternpts to disseminate or abets

Inting to . o . . . o e
Worlt datka  diss mination of information relating to such digits or figures or combination of
o 0”19; digits or figures shall be punishable with imprisonment. which may extend to six
g‘;',:‘in;, months and with fine which may extend to one thousand rupees,

{2) Where any person is accused of an offence uader sub-ssction (I), any
digits or figures or cumbination of digits or figuresin respect of which the offence
is alleged to have been committed shall be presumed to relate to Worli Matka
gaming or some other form of gaming unless the contrary is proved by the
accused.”.

;}'”f?_‘m 4, After section 5 of the principal Act, the following section shall be inserted,
Aagbion

5 in Bom, DAMely i—

1V of 1837,

8eizure of “BA. Where —

register, .

record or " e . . . : .

writing by +(8) in any ares for which a Commissioner of Police has been appointed,

iﬁlﬁmpﬂliw a police officer not below the rank of a Doputy Commissioner of Police, and

{i7) Zelsewhere, a police officer not below the rank of a Deputy Superin-
tendent of Police,

is of thejopinion that any register, record or writing of any kind whatsoever
which contains digits or figures or combination of digits or figures relates to
Worli Matka gaming or some other form of gaming, he shall be entitled to
seize the same, and such register, record or writing shall be presumed to be
an instrument of gyming unless it is shown by the person from whom it is
geized thatit is a © gister, rccord or writing of any transaction in connection
with a lawful trade, industry, business, profession or vocation or of any lawful
personal transaction of any person or it is otherwise not an instrament of
gaming,”,

Amendment 5, In section 12 of the principal Act, for the words “or with imprisonment ¥
i’é”:‘}tﬁf,'m. the words *“ and with imprisonment ” shall be substituted.

IV of 1887,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, QANDHINAGAR.
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Acts of thé Gujarat Legislature and Ordinances promuigated
and Regulations made by the Governor. '

The following Act of the Gujarat Leglslature having been assented to by
the Governor on the 1% March, 2003 is hereby published for general
information.

V. M. KOTHARE,

Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 4 OF 2003.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette”, on the 3" March, 2003).

AN ACT

further to amend the Bombay Prevention of Gambling Act, 1887.

It i
ollows. is hereby enacted in the Fifty-fourth Year of the Republic of India as

1. This Act may be called

the Bombay Preventi i g
(Gujarat Amendment) Act, 2003, y Prevention of Gambling Short title.

v bx-5.1
' 541
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Amepdmentof 2. In the Bombay Prevention of Gambling Act, 1887, in section 6, in Bombay,1v

section 6of  sub-section (1), before clause (i), the following clauses shall be ‘inserted, °f 1987.
Bom. IV of namely :-
1887,

“(ia) in any area of the State, not below the rank of Sub-Inspector of Police,
aunthorised in each case by special warrant issued by the Additional
Director General of Police (Law and Order) or whoever is holding that
post in any rank or Additional Director General of Police CID.,
(Crime); and .

(ib) in any area ef police range not below the rank of Sub-Inspector of
Police, authorjsed in each case by special warrant issued by the Special
Inspector General of Police or Deputy Inspector General of Police
appointed for the respective police range; and ™

Governiment Central Press, Gandhinagar.
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